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LOK SABHA DEBATES

LOK SABHA

Monday April 19, 1993 / Chaitra 29,
1915 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chain

[English]
!
SHRI BASUDEB ACHARIA (Bankura):
Sir, after the defeat of Congress-|l in Tripura,

Shri Santosh Mohan Dev should resign......

MR. SPEAKER: This is not going on
recotd.

_ (Interruptions)*
[ Transiation)

SHRI AJIT SINGH (Baghpat): Injustice
has been done to our party while constituting
the committees. As such, we are leaving the
House in protest.

- 11.02 Hrs.

" SHRI AJIT SINGH AND SOMEOTHER

HON. MEMBERS THEN LEFT THEHOUSE
(/nterruptions)

SHRI CHANDRA JEET YADAV
(Azamgarh): You may please give us
opportunity, not now, but after the Question
Hour, just to congratulate you on the success
of the IPU conference since itis not a matter
related to an individual only.

ORAL ANSWERS TO QUESTIONS
[ Transiation]
Foreign Tourists -

*641. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) the number .of foreign tourists who
visited four metropolitan cities and Bangalore
during each of the last two years; and

(b) the foreign exchange earned
therefrom during this period, year-wise?
[English] 7

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (DEPARTMENTAL OF
TOURISM) (SHRIMATI SUKHBUNS KAUR):
(a) and (b). A Statement is laid on the table
of the Sabha.

* Not recorded
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STATEMENT

(a) The number of toreign tourists who

APRIL 19, 1993

Oral Answers 4

visited the four metropolitan cities and
Bangalore during the last two years are
estimated as follows:

S.No. Place . Number of Tourists
1991-92 ’ . 1992-93

1. Bombay 843,730 909,402

2. - Delhi 737,437 794,836

3. . Madras 332,362 358,232

4 *  Calcutta 169,354 182,536

S. | Bangalore 151,374’ 163,156

(b) The foreign exchange eamings from
tourism during the last two years are
estimated as:

Year Foreign Exchange Earnings

(Rs. in crores)
1991-92 3319
1992-93. 3982

The estimates of foreign exchange
earnings are not worked out place wise.

[ Transiation)

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: India is a great country having
a largest-number of places of historical and
cultural importance»:,‘ﬂ\lhat steps are being
taken by the goveraiment to promote tourism
in these places? At the same time, does the
Government intend to send some M.Ps. to
foreign countries under a special plan so as
to attract more and more tourists to India.

{English)

*. SHRIMATI SUKHBUNS KAUR: Sir, it is
the endeav oyr of the Ministry of tourism to

develop all spots in Inida. A national Action
Plan was formulated in which we have tried
to identify certain areas in India to be
developed as the tourists spots. Bombay,
Dethi, Calcutta, Madras and Bangalore are
also part of this National Action Plan. We do
not take up a city individually. To allocate
funds separately for different states, like
Maharasthra, Delhi, Tamil Nadu, West
Bengal and Kamataka.

[ Transiation}

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Recently the United States of
America and some countries had advised
their citizens not to visit india. | want to know
the names of those countries and whether
that advice still holds good or has it been
withdrawn? ‘

[English)

SHRIMATI SUKHBUNS KAUR: Sir, itis
true that advice was given by the United
States of America and Japan. A Committee
was set up under my Chairmanship in this
regard. We took certain steps and | am glad
to inform the House that that advice has now
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been withdrawn.
g .

( Translation)

SHRI LAKSHMI NARAIN MANI
TRIPATHI: There is a famous centre of

" Buddhist pilgrimage in Bahraich district of

Uttar Pradesh, which is known by the name
of Shravasti. Every year thousands of
Japanese pilgrims visit that place.....

MR. SPEAKER: This question is
concerned with Bangalore.

SHRI LAKSHM!I NARAIN MANI
TRIPATHI: Will the hon. Mir.ist21 make any
arrangements for the const uction of air-
strip for its development?

[English]
" MR. SPEAKER: Not allowed.

[ Transiation]

SHRI KRISHAN DUTT SULTANPURI:
Mr. Speaker, Sir, the hon. Minister has given
information about development of tourism in
Bangalore, | would like to know about tourism
in hilly areas like Himachal Pradesh and
Kashmir. Few tourists visit Kashmir, but
what efforts are being made for development
of tourism in Himachal Pradesh?

¥

[English]
MR. SPEAKER: Not allowed.
[ Transiation]

SHRI RAM NAIK: Mr. Speaker, Sir, the
figures givenfor the years 1991-92, 1992-93
reveal that there has been about 8 per cent
increase in the number of tourists visiting our
country, be it Delhi, Bombay or Calcutta or
Madras. It is said that after the incident at
Ayodhya in December, tourists are not
coming here but nothing of this sort is seen.

CHAITRA 29, 1915 (SAKA)
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In view of this overall increase of 8 percent,
t want to know whether there are countries
from where tourists have come in small
number. What steps the Government is
taking to attract toursits from such countries
to our country from where they have come in
lesser number.

Mr. Speaker, Sir, whenever the name of
‘Bombay is to mentioned in the House it
should be mentioned as Mumbai as per your
order. But despite your order, ‘Bambai’ is
mentioned. If you think, you may be issue
'your order.....

MR. SPEAKER: | do not remember
whether | have issued any such order....

SHRI RAM NAIK: Mr. Speaker, Sir, the
former Lok Sabha Speaker Shri Rabi Ray
had issued order to this effect that this city
should be mentioned as Mumbai in the
House. | want to know whether the
Government would follow the order or not...

[English)

SHRIMATI SUKHBUNS KAUR: There
has been a decline after the Ayodhya
incident. We were up almost 15 per cent till
November. It was only after the Ayodhya
incident and partly because of the Indian
Airlines strike that we had gone down.

It is true that now, as the figures stand
over the previous year, we are minus almost
six per cent. (/nterruptions)

SHRI ANNA JOSHI: It is an order given
by the Chair. e

LI BN

[ Translation)

SHRI RAM NAIK: Mr. Speaker, Sir, itis
linked with our feelings. How will it go on?
There are clear orders that the name of the
city should be mentioned as Mumbai in the
House.
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[English]

SHRIMATI SUKHBUNS KAUR: We will
do it.

SHRI S.B. SIDNEL: Of late, we have
privatised so many areas and the tourism
has come down very badly and the
percentage of foreign visitors has also been
dropped. Therefore, is there any proposal
before the Government to privatise tourism
industry? Itis a very lucurative industry now-
a-days.

SHRIMATI SUKHBUNS KAUR: Itis true
that tourist arrival has dropped. We are
taking action. To improve tourism, we have
formulated a national tourism policy.

MR. SPEAKER: You do it in the private
sector also. :

SHRIMATI SUKHBUNS KAUR: That is
already there.

SHRIMATI CHANDRA PRABHA URS:
There is a lot ef scope forimproving tourism
in our country especially combined with
yatriniwas and various other things in
Karnataka. Is there any proposal with the
Government to combine these areas and
improve upon the facifities to be given to the
foreign visitors as well as our own people
from our country?

SHRIMATISUKHBUNS KAUR: As | said
before, we are taking a number of steps to
improve tourism in the country.

As far as Karnataka is concerned, in
1991-92, we had sanctioned a project
amounting to Rs. 185 lakh; in 1992-93, we
have sanctioned Rs. 176 lakh. We are taking
steps to improve tourism in the country.

[Translation]

* PROF. RASA SINGH RAWAT: Mr.

APRIL 19, 1993
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Speaker, Sir, | want to know, through you,
whether Government has formulated a
comprehensive plan to preserve historical
and ancient movement in Delhi, the capital
of Inida, and to develop them as tourist spots
as tourists from all over the world visit this
place and how much allocation has been
made for this purpose !

English)

SHRIMATISUKHBUNS KAUR: We have
allocated funds for Delhiand | am glad to say
that Delhi Tourism is doing a good job. We
had sanctioned in 1990-91 Rs.20 lakh and
we have increased it substantially in 1992-
93 to Rs.58 lakh.

[ Transtation)
FPIls in Rural Areas

*643. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to
state:

(a) the details of the assistance being
provided by the Union Government for’
setting up of Food Processing Industries in
rural areas of the country;

(b) whether the Government have
identified some districts in the country in this
regard; and

(c) if so, the details thereof? »
(English)

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRITARUN GOGOI): (a)to
(c). Ministry of Food Processing Industries
directly in any State. However, the Ministry,
under its Plan schemes, is providing
assistance for setting up/upgradation of food
processing industries, including post harvest
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processing infrastructure. Such schemes
include providing assistance for
modernisation of single hullers,
establishment/upgradation of fruit and
vegetable processing units, setting up of
meat, pouitry and egg processing units and
Tuna and other fish processing plants. In
implementation of the above schemes, due
consideration is given to those proposals
which envisage establishment/upgradation/
promotion of food processing industries in
rural areas. '

While this Ministry have not identified
any specific districts for setting up of food
processing industries, assistances are
provided to State Government agencies/
organisations, academic bodies, recognised
organisations of industries, etc., for surveys,
studies, preparation of feasibility reports,
etc., including identification of suitable
locations. :

[Transiation)]

SHRI SANTOSH KUMAR GANGWAR:
Mr. Speaker, Sir, there are proposails that
the food processing industry may be
developed as a big industry of the country
because there is immense potentiality of
export of products of this industry but this
industry is directly linked with rural areas. |
had asked the questions from another point
of view but the reply has been given that the
Ministry does not set up food processing
industry in any State. My question was not
so in its original form. | read newspaper
report which revealed that a new scheme is
being formulated. Facilities of cold storage
etc. should be made available in rural areas
through contract farming. | agree that the
Ministry does not set up industry in any
district but the hen. Minister may kindly tell
me as to what facilities have been made
available to promote the contract farming or
transport or cold storage or other things
related to it in Uttar Pradesh or how much
fund has been made available. Potato is are

CHAITRA 29, 1915 (SAKA)
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grown in Uttar Pradesh. We can earn a
handsome amount of foreign exchange by
exporting potatos. | would like to ask how
much amount has been spentby Government
in Uttar Pradesh.

[English]

SHRI TARUN GOGOI: In fact, the Food
Processing industry itself will lead to setting
up of some industries and it will generate
employment in rural areas. Out of the 1890
entrepreneurial memoranda filled till
December, 1992. 1.165 will be in the rural
areas and in the same way out of an
investment of about Rs.23659 crore,
Rs.16901 lakh will be in the rural areas.
Thus it will be found that most of the food
processing industries are intending to set up
in the rural areas. Though we do not really
set up ourselves, we do provide assistance
andwe to give assistance to units in the rural
areas, especially financial assistance.

[Transilation)

SHRI SANTOSH KUMAR GANGWAR: |
asked what assistance has been given to
U.P.? Or else he may tell us whether the
Government will do the same as it has done
with Pepsi?

[English]

SHRI TARUN GOGOI: Any proposal we
received from the cooperatives, Public
Sector, Joint Sector or the private
organisation is given due consideration and
all possible assistance are given, whether it
is in the private sector or the joint sector or
the cooperative sector or public sector.

[ Transiation)

SHRI SANTOSH KUMAR GANGWAR:
Mr. Speaker, Sir, reply of my first
supplementary has not been given, | seek
your protection. The second things is that
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how many youths have got employment in
rural areas through this scheme and in which
areas money is invested, it may be replied
later on. There is a caste known by the name
of Khuraji in Uttar padesh whose main
occupation is relatedto rice industry. Besides,
the process of securing licence for hullers is
quite defective. The hon. Minister has ailso
stated in the reply that they provide such
facility but the situation is that due to all
these reasons their traditional occupation is
on the vege of extinction. There are a lot of
potentialities of export of their produce. So,
| would like to know again as to what action
is being taken by Government to promote
this industry and how many youths have
been provided jobs so far through food
processing industry in Uttar Pradesh and

how much fund has been made available by

Govemmentto ruralareas. The hon. Minister
may kindly give categorical information in
this regard.

(English]

SHRI TARUN GOGOI: Sir,in respect of
U.P. | have the figures for the last two years.
The figure of assistance for meat products
for 1991-92 is about Rs, 9.90 lakhs. For
1992-93, the tigure for fruit and vegetable,
products sectors is Rs. 59 lakhs and for
meat products itis Rs. 1.8 lakhs The total for
1992-93 comes to Rs. 60.80 lakhs. This is
the Ministers assistance we have given to
U.P.

[ Transiation)

SHRI SANTOSH KUMAR GANGWAR:
Mr. Speaker, Sir, | have not got reply to any
of questions | asked. My question was
specifically about Uttar Pradesh.

[English)

SHRI TARUN GOGOI: With regard to
U.P. | do not have the figures. | can give the
figures for the whole country. If the hon.

Members wants, | can supply the information
to him. :

APRIL 19, 1993
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SHRI BlUOY KRISHNA HANDIUE: Mr.
Speaker, Sir, considering the waste of a
considerable percentage of rice in single
hullers, | would like to know whether the
Government will provide funds for
modernisation of single hullers in Assam
and also whether the Central Government
has received any proposal from the State
Govemment for such modemisation.

SHRI TARUN GOGOI: Yes, Sir, there is
a scheme for modemisation ot single hullers.
Iin fact, we give grant about Rs.10,000 for
modemisation of each hullers. In last two
years we have given assistance for
modemisation of 1,227 hullers and out of
these, 850 are in the rural areas.

[ Transiation)

SHRIDAU DAYAL JOSHI: Mr. Speaker,
Sir, through you | would like to know from the
hon. Minister as to what are the norms for
providing assistance for promotion and
setting up of industries adopted by the
Ministry of Food processing Industry. |If
there are norms for providing assistance,
kindly clarify it. Alongwith this, is it afact that
good variety orange grows in Jhalawar district
ot Rajasthan like the one that grows in
Maharashtra and the State Govemment has
already sent proposals to his Ministry for
assistance but this Ministry is not treating
sympathetically with the backward districts
for their development. Rather, it neglects
them. | demand that the attention of the
Goverment should be drawn immediately to
good variety orange that grows in Jhalawar
district. The Government should eam foreign
exchange by exporting it and for this the
Govemment should consider to provide grant
or assistance to the growers. | would like to
know this particularly about Jhalawar district.

[English]

SHRI TARUN GOGOI : Sir, we have
formulated various schemes in which norms
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vary under which we give grant up to fifty per
cent to the cooperative and voluntary
agencies. in the backward areas we give up
to sixty cent and in North-Eastern and hilly
areas, or ITDP areas, we give up to 75 per
cent. Inthe same way we in some schemes
give equity also. There are two things. One
is grant, another is equity. We give equity up
to fifty per cent to State undertakings and
joint ventures. Evento private persons aiso,
we give equity up to fifteen per cent.

[ Translation)

SHRI DAU DAYAL JOSHI: The State
Government has sent proposals to his
Ministry. What action is being taken by him
on those proposais. He may kindly look into
those proposals.

(English)

SHRI TARUN GOGOI: Sir, | am not
aware whether we have received any
proposal or not. | shall look into it and shall
give due consideration to that.

SHRIMATI DIiL KUMARI BHANDARI :
Sir, the Minister, i his statement reply to the
question has stated that there are schemes
for providing assistance for modernisation,
establishment and upgradation of food and
vegetable processing units in the country. If
this scheme is properly implemented, this
will prove to be been in hilly and backward
areas of the country. In our country there is
no denying the fact that there are regional

. imbalance when we talk interms ofindustries.
If we are talking regard areas towards north
and south, we can talk in terms of hundred
and thousands of crores for one unit.

But as we go towards North East, there
are very few industries which can boast and
talk about such big amounts and particularly
in North East areas, including Sikkim, they
feel very much neglected in this respect. |
want to give one example regarding this

CHAITRA 29, 1915 (SAKA)
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subject only. Recently we had one meeting
where Prof. Kamson - | think he is not here
now - had mentioned one incident whereby
he was tefling us that everybody knows that
jhooming system in North East s playing.
Have with the environment and people were
motivated to plant fruit.

Treds and growing orchards. But when
people, after waiting and working hard tor
five years, were able to harvest the fruits,
there were no buyers. There is no denying
that the buying power of the people of East
is much less than other parts of the country.
So the farmers who worked hard to produce
such products were at a loss to decide what
to do with their products. They again left that
cultivation of fruits and they lapsed into
jhooming. This was a great loss to the
country.

The hon. Minister, if he thinks itis proper,
can give greater allocation and save the
poor farmers from such plight.

| would like to know from the hon. Minister
whether he can consider this fact and
consider to allocate greater funds to such
areas where these poor and backward
farmers can benefit from such schemes.

SHRI TARUN GOGOI: Sir, it is true that
there is a scope for exploitation of potential
in the North East region. That is why
Gcvernment has formulated schemes in
which we give larger equity or grants to the
State Government undertakings, if sectors
or the cooperatives or the voluntary
organisations to N.E.States upto 75 percent
whereas in other cases it is only 50 percent
it is a fact that Sikkim as per the available
information, has not available of any
assistance so for. Assam, Nagaland and
Mizoram have taken assistance. In 1ipura
also we are setting up industries in the North
East region. Besides the Budget also
provides & Tax Holiday in orderto encourage
the industries to be set up in the North East.
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2 SHRI PETER G MARBANIANG: Sir, |
considerthat this ministry of Food Processing
is a very important Ministry. However it is
strange that this Ministry-it is stated here
does not set up industries directly in any
state.

| would request that this industry should
identify the areas, especially in the North
East, where there is an urgent need for such
food processing industries. May | know from
the hon. Minister whether he has received
any schemes coming from the Government
of Meghalaya in the North East ?

dm

SHRI TARUN GOGOI! : | have not
received-so far as | remember-any proposal
from Meghalaya. | had received proposals
from Nagaland, Mizoram and Assam. We
have sanctioned some projects also. In fact,
| am contemplating to constitute a committee
to go in the North East and other hilly and
backward areas to find out the potentialities
and export possibilities of setting up such
industries.

SHRI CHANDRA JEET YADAV : Sir, |
think this is one of the industries which has
got great prospects and future. But from the
answer of the hon. Minister it seems that
enough attention has not been paid till now
to develop this food processing and also
processing of fruits, vegetables and meat
etc. There is a tendency now to go for this
kind of processed food. Willthe hon. Minister
and the Government, keeping in view the
great prospect for this industry and also this
industry's potential to generate employment

talling the state Governments and having
comprehensive on and a national policy on
this so that small and medium
entrepreneures can come on large scale.
The Government should be cleare in its
policy as to how the Government would help
to develop this industry. .

"+ SHRITARUN GOGOI :The hon. Member
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is right that we are at the initial stage now .
We process only one per cent of fruits and
vegtables while Thailand processes 30 per
cent, Malaysia 80 per cent and many
countries are doing even 80 per cent. We
are far behind even the South Asian
countries. It is true We have just started it
and it is picking up. In the mean time.l am
calling a meeting next month of the State
Government because it is the State
Govermments who are to be involved . Itis
they who are going to implement it and we
would also formulate a national policy after
discussion with the state Governments.

[ Translation)

SHRI VIRENDRA SINGH: Mr. Speaker,
Sir, a scheme for setting up food processing
industnes for the development of rural areas
in the country was formulated by the
Government. However, muitinational
companies and foreign companies are
increasing tbeir monopoly in the food
processing industry. Thisis leadingto decay
of traditional and rural industries in the rural
areas. Consequently there is increasing
unemployment in the country. | would like to
know whether the Government has
formulated any scheme to abolish monopoly
of multinatipnal companies and foreign
companies in food processing industry?

[English)]

SHRI TARUN GOGOI: Alongwith the
Multinational companies, a lot of Iindian
companies have also come up. If you go into
the entrepreneur memorandum, you will find
a large number of Indian companies have
also decided to invest here also. Besides
multinationalcompanies we are encouraging
Indian companies so that there is more
competition.

[ Transliation]

SHRI VIRENDRA SINGH: This is>not
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proper reply. We fail from fural areas,
therefore, our interests should not be
overlooked. (Interruptions)

[English)]
SHRITARUN GOGOI: Sir, the transiation
is not coming.

SHRIP.C.THOMAS: Pine-apple, as you
know, is a very sweet fruit. In Kerala, we
have got pine-apple being grown in many
parts and my constituency is one of the
sweetest constituencies because of the
growth of pine-apple. The growth of pine-
- apple is going on at a very higher rate and it
is being muiltiplied. The Central Government
was pleased to sign an agreement with EEC
for some financial aid to put up some factories
for processing pine-apple. Thoughitis more
than one year since the agreement has been
arrived at it is a sorry state of affairs nothing
has been done. With the hope that the
porcessing industries are going to come up,
the farmers are growing pine-apple by
adopting new technology and less-land
more-pine-apple is being grown. But
somehow the processing industry has not
come yet.

Will the hon. Minister see that the
agreement which has been signed by the
Union Government with the EEC almost a
year back is implemented and to give funds
to the Government of Kerala or directly for
some ventures by the farmers to form some
societies and some industries in my
constituency, Muvattupuzha or at least
anywhere in Kerala so that pine-apple
growers and especially the farmers will find
a way.

SHRI TARUN GOGO!: Sir, any proposal
coming from the State Government or the
Cooperative or voluntary organisation is
always encouraged. Whatever assistance
is required, we do consider. The hon.
Member has raised about the EEC proposal.

I will look into this. Ll .

CHAITRA 29, 1915 (SAKA)

SHRISRIKANTA JENA: Fruitprocessing
is one of the important industries through
which we can enhance our exports. May |
ask one question from the hon. Minister?
Regarding sugar industry, are you going to
delicense the sugar industry so that the
farmers and other entrepreneurs can go for
cultivation of fruits ?

SHRI TARUN GOGOI: | do not deal with
sugar industry. The Food Minister deals
with sugar industry.

[ Translation)

Air Service by NRIS
*646. SHRI PRABHU DAYAL
KATHERIA,; :
DR. LAXMINARAYAN
PANDEYA,

Willthe Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether any private air service is
proposed to be launched by the Non-
Resident Indians;

(b) If so, the details thereof, including the
number of aircrafts taken on lease and the
arrangements made for their maintenance;
and

(c) the time by which the service is likely
to be introduced?

(English]

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). A statement is laid on the

table of the House. o

£

STATEMENT

(a) and (b). M/s M.G. Express Ltd. and
M/s. Jet Air Pvt. Ltd. have submitted their
applications for operation of Air Taxi services,
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with the association of Non-Resident Indians.

M/s. M.G. Express Ltd. propose.to lease
two B-737-200 aircraft. While routine
maintenance will be done by the company
itself, major checks, overhaul and
maintenance of the aircraft will be camied
out by Lufthansa.

M/s. Jet air Pvt. Ltd. proposes to lease
four B-737-300 aircraft. Maintenance of
these aircraft will be done by the company
itself and M/s. Airwork india Ltd., Bombay.

(c) No firm date has been indicated by
the companies for commencement of their
service.

}.;‘—- [ Trans/ation)

SHRI PRABHU DAYAL KATHERIA: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether permission was
granted a few years back to the private
airlines to start airtaxi service ? If so, the
details there of and the number of companies
registered with the Ministery of Civil Aviation?
Secondly, | wanted to know in part (b) of my
question, the time by which these private
airlines will start their operations and the
duration of their lease?

SHRI GHULAM NABI AZAD: Mr.
Speaker, Sir, air texi service was started in
1986 with the objective of promotion of
Tourism and to augment aircraft fleet in the
country for the benefit of tourists. This
continued and in 1989-90 the liberalisation
policy made further headway. Till date NOC

had been issued to approximately 24

companies and out of these 12 companies
have already begun their operations. |
already made clear in the reply that within a
short time 2 more companies with RBI
collaboration will start their operations. Till
date certificates for starting air services have
been granted to 12 N.R.Is and 2 indian
companies. o

v
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SHRI PRABHU DAYAL KATHERIA: Mr.
Speaker, Sir, | would like to know the
incentives being given to the private airlines
by the Government so as to encourage them
to start their operations in the country.

SHRI GHULAM NABI AZAD: Mr.
Speaker, Sir, | categorically stated that
certificates have been issued to NRI s and
12 airlines are already existing. As far as
foreign equity is concerned no company
with foreign equity has been granted

SHRI LAXMINARAYAN PANDYA: Mr.
Speaker, Sir, | would like to know whether
services of Air india would be improved in
view of the increasing number of passengers.
Besides, when will the operations of the
private airlines start? | would also like to
know whether these 12 airlines will operate
on domestic routes or on international routes
and what is the normal provision for them.

SHRI GHULAM NABI AZAD:
Unfortunately, strike is going on in Air India
so the question of improving its services
does not arise at the moment but | hope as
soon as the strike ends we will succeed in
improving services of Air india. | am happy to
note that since the end of strike in Indian
Airtines its services and on time performance
have improve. To my knowledge Indian
Airines on time performance has touched
85 per cent and in the the near future it will
be 100 percent.

As far as local services are concemed
the Government have taken some steps
during the last 2-3 months and did also
convene meeting in this regard. To improve
domestic services many step are beingtaken
particularly improving catering and on time
performance and in regard to the courtesy
shown to the passengers. In the next few
months some results will be visible.

As far as private airlines are concermed
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12 are already operating and in the next few
months 2 to 4 more companies will start their
operations.

DR. LAXMINARAYAN PANDEYA: Wil
these operate on domestic routes only or
also on international routes and whether
rules will also be amended?

SHRI GHULAM NABI AZAD: No, Sir, As
tar as international operations are concemed
there is a country to country level agreement.
No NRI or private airlines could be aliowed
t operate on these routes.

SHRI RABI RAY: The hon.Minister has
been in charge of the Ministry for a very short
times. | would like to know whether grant of
permission to NRIis and air taxi operations to
operate on trunk routes will not adversely
affect the two airline corporations? |
understand that pressure is mountingon the
Govemment to handover entire operations
to the detriment of these corporations to
private airlines like East-West. Why is the
Govermnment not amending Air Corporation
Act and doing all this? | urge the Government
to assure the House that an trunk routes
NRis and private airlines will not be allowed

to operate?

SHRI GHULAM NABI AZAD: Sir, | am
sorry to say that though | respect the hon.
Member a lot, extensive liberalisation was
done by the Janata Dal Government.

SHRI RABI RAY: | admit that it was a
mistake but why are you continuing with it?
This is not a satisfactory reply.

SHRIGHULAMNABI AZAD: | amcoming
tothat. Atthe time of allowing private airtaxi
operators the idea was that these will not
operate on trunk routes but on the other less
popular routes like the places not connected
with the State Capitals and the aircrafts
allowed were also of smaller size However,
in April, 1990 as per the statement of the
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then hon. Minister of Civil Aviation all these
restrictions were removed.Now those very
guidelines are being followed.

SHRI CHANDRA SHEKHAR: Mr.
Speaker, Sir, the cardinal question is
different. | would fike to submit that whosoever
did it, it was in violation f Air Corporation Act
and it is wrong on the part of the hon.
Minister to violate it without coming to the
parliament. Thisis the fundamental question.

SHRI RABI RAY: Mr. Speaker, Sir, |
would like to submit that even if a wrong was
committed by the previous Government why
is it not being set right?

SHRI GHULAM NABI AZAD: Mr.
Speaker, Sir, inresponse to the question
raised by Shri Chandrashekhar | would like
to state that | do agree with him that is would
not have been possible without coming to
the Parliament. The law could notbe changed
merely by giving a statement. it would have
been introduced in the House for changing
the law, then only this should have followed.
As soon as our party came into power, my
colleague Shri Madhavrao Scindia
introduced a Bill with regard to Air
Corporation...... (Inerruptions)

SHRI BASUDEB ACHARIA: Byt it was
not passed.

SHRI GHULAM NABI AZAD: it could not
be passed. We came to Parliament to seek
its approval to regularise it. sir, this time
also, we have given in writing that the Biil
regarding the air Corporation mustbe passed
in this very session, so that the things to that
effect may be regularised and the statement
as given by the hon. Minister at that time
may to regularised.

(Interruptions)

SHRI RABI RAY: Mr. Speaker, Sir, he
admits in your presence that it was illegal
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Shri Azad does admit that he has brough the

things here without an amendment in an

ilegal way. The previous Government

enacted it and the present Government is
making use of it. (/Interruptions)

[Englisf_:]

v

SHRIBASUDEBACHARIA: The Acthas
not been amended. it is a clear violation of
the Act. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: It
is up to you because there is no ordinance
and there is no Act. You have to ask them
immediately to disband all this. (/nterruptions)

SHRI CHANDRA SHEKHAR: | riseon a
point of order.

MR. SPEAKER: There is no point of
order. ' '

(Interruptions)

SHR! BASUDEB ACHARIA: He cannot
violate the Act. (Interruptions)

SHRI CHANDRA SHEKHAR: Irise on a
point of order. | shall like you definite ruling
on this point. L.a matter where the Government
commits itself that they have violated the Act
of the Parliament, whether this observation
of the Minister should go un-noticed, whether
the Speaker-and the House should take
notice of it or not. | do not know whether one
Minister or the otherMinisters indulge in this
extavaganace. But what is the responsibility
of the Parliament if it is admitted by the
Government that they have acted against
the specific Act of the Government that they
have acted against the specific Act of the
Government? | shall like to know your ruling
on this point. e '

MR. SPEAKER: First of all, there is no
point of order in the Question Hour. Secondly,
you shall have to tell me under what
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provisions ofthe Constitution, the Speaker

* can give a direction to the Government.
Thirdly, if the House is aggrieved, the House
can give a notice for Half-an-Hour Discussion
and the matter can be taken up and you can
clinch it up.

(Interruptions)

SHRI BASUDEB ACHARIA: It is a
violation of the Act passed by the Parliament.
He has admitted it. (Interruptions)

PROF. K.V. THOMAS: When the
Government decided to have an open sky
policy, one of the objectives was to have a
healthy competition within itself. Everybody
will agree that some of the private airlines

which have entered the Indian sky have

given a very good healthy competition. One
of the problems is these private airiines are
operating only in economically profitable
zones so that there will be a tough

. competition. My question to the Government

is after allowing these private airlines to
function in the profitable zones, will the
Government instruct them to start flights to
those airports where it is not that much
profitable? it should not go exclusively to
profitable zones only but they should go to
the less profitable zones also.

SHRI GHULAM NABI AZAD: This has
already been done. -

SHRI NIRMAL KANTI CHATTERJEE:
Apartfromthe factthat he has actedillegally,
one can go to the court and introduce a
privilege motion by-passing the Parliament.
Thatwe shalldo. Butthere is further illegality.

" The permission is in terms of air taxies.As

we all know, these airlines are publishing
schedules and are not functioning as air
taxies. They) ¥re schegduled flights. Why are
you not stopping that? Itis in contradiction to
your direction.

{ do not want to ask once again about the
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Air Corporation Act. We shall see that later.
You have replied in your answer that
foreigners have notbeen granted permission
io utilise domestic skies for domestic travel.

Is it, in your view, that such a permission
is on the anvil and willyou cite examples of
any other country which permits its domestic
skies to be utilised by foreigners for purposes
of domestic travel?

SHRI GHULAM NABI AZAD: Sir, my
reply to thatfirst question is that the Director-
General of Civil Aviation, has very recently,
on my instructions, written to all the private
airlines that they should not print any
schedule for their services.

SHRI NIRMAL KANTI CHATTERJEE:
They are publishing it in the newspapers.

SHRI GHULAM NABI AZAD: As far as
the second part of the question is concerned,
| have already said that so far no foreign
airline has been allowed and no permit or
any NOC has beenissued. So far, the NOCs
that we have issued are permits given only
to the NRIis without any foreign equity.

MR. SPEAKER: Mr. Pathak.

SHRI NIRMAL KANTI CHATTERJEE:
He has not answered the last part of my
question, that is, is there any other country
which permits its domestic skies to be utilised
by forecgners

[English)

SHRI GHULAM NABI AZAD: | can say
about my country but | cannot say about
other countries.

[ Transtation)

SHRI HARIN PATHAK: Mr. Speaker,
Sir, | would tike to submit as all other hon.
Members have submitted that the Private Air
lines have been operating their air-buses
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and passenger aircrafts on trunk-routes.

. When the pilots of Indian Airlines were on

strike about two and a half months ago.
whether the hon. Minister was aware that
the East-West company had increased the
passenger fares? | would also like to know if
it was so, then who permitted them to do so
any why? Who is the owner of that company?

[English]

SHRI SHANKERSINH VAGHELA: Who
is the owner and Director General of the
company?’

[ Transiation)

SHRI GHULAM NABI AZAD: So far as
the matterofincreaseinfaresis concemed—
my colleagues may get displeased- when
the guidelines were issued in 1986, the
Government had made clear that the fares
of Government Airlines as well as that of
Private Airlines would be the same. However,

- as per statement made in the House at that

time too; the restriction to this effect was
withdrawn. (/nterrutpions)

SHRI HARIN PATHAK: A private cannot
be alilowed to cheat the country.
(Interruptions) The fare for Ahmedabad and
Bombay was Rs.1000/-, but it has been
increased to Rs.1400/- It is a bare fact.

[English]

SHRINIRMAL KANTICHATTERJEE: Is
itright orwrong? You say that. (/nterruptions)

[ Translation)]

SHRI GHULAM NABI AZAD: No such
incident is in my knowledge. | would inquire
about it and if it is so | would furnish the
information to the hon. Member.

(Interruptions)

ey
Y
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SHRIHARIN PATHAK: Sir, they charged
the increased fare for three long months.
(interruptions) We have an information that
the owner of the company has a sister alliance
with the traitors of the country.

Power Projects in Gujarat

SHRI KASHIRAM RANA:
SHRI MAHESH KANODIA:

‘647.

Will the Minister of POWER be pleased
to state:

(a) whether there has been delay in the
implementation of some power projects in
Gujarat due to non-availability of funds and
machinery; ’

(b) it so, the name of such projects; and

(c) the remedial measures adopted or
proposed to be adopted by the Government
in this regard? ’ )

(English)

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to (c). A few power
in Gujarat have been delayed due to non-
availbility of funds and machinery. Amongst
the delayed projects are Kutch Lignite
Extension - 3 (70 MW), Kadana State - Il
Hydel Project (2x60 = 120MW) and the
Sardar Sarowar H.E. Project (6x200 + 5x50
= 1450 MW). :

The State Government as well as
Government of India are closely monijoring
the projects and taking the requisite steps to
overcome the bottlenecks.

[ Translation)
L r e, ., KRR
SHRI KASHIRAM RANA: Mr. Speaker,
Sir, the hon. Minister in his reply has stated
that there has been delay in the

“  APRIL 19, 1993

Oral Answers 28

implementation of three power projects. At
present, Guijarat is facing acute power
shortage of about 1000-1100 M.W. due to
which a number of industries in Gujarat are
on the verge of closure. Though some of the
industries have got subsidy but they have
not yet started functioning due to non-
availability of power. So much so that the
Government of Gujarat has also failed to
provide coal linkage and gas allocation for
the power stations.

I would like to know from the hon. Minister
what measures are proposed to be taken by
the Government with regard to the delay in
the implementation of these projects. | would
also like to know the duration to which these
projects have been delayed and how long it
woulid take to compiete these projects?

[English])
]
SHRI P.V. RANGAYYA NAIDU:
Regarding the first point raised by the hon.
Member, in Gujarat power generation up to
31.3.1993 was 24,539 million units as against
the target of 241,00 million units; that is an
excess generation of 439 miflion units. At
present the energy shortage is only 3 per
cent and the peaking shortage is 19 2 per
cent which is much lower than the national
average. ‘

There is no restriction at present for
industrial consumers. The supply for
agricultural consumers is restricted to 20
hours per day. Regarding th delay in the
projects, all these three projects are being
taken up in the State sector. All the three
projects are delayed either for want of funds
or for non-availability of the machinery. The
Kutch Lignite Project, through was
sanctionedin 1988 no expenditure has been
incurred by the Government of Gujarat till
December 1992. Ordersfor the main plant
equipment are yet to be placed. It is not
possible to give any date of commissioning
for this project. o
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The Kadana State I, with an envisaged

» production of 120 MW is estimated at a cost

b

=

of Rs.113crore. In this projecttwo generators
have already been commissioned in 1989-
90 and 1990-91. Steps are being taken to
raise some resources eitherin India or abroad
for the Stage |l of the project consisting of
two generators of 60 MW each.

Regarding Sardar Sarovar project, the

third project, we have already utilised 40°% of
the World Bank loan of 300 million dollars
and 11% of the OECF laon of 24,646 million
dollars. Recently the Government of India
have taken a decision not to avail of the
World Bank loan and have cancelled it;
OECF has also cancelled their loan. One of
the reasons for the delay is also the delayed
by payments to the participating States.
Sardar Sarovar is a joint sector project of the
Governments of Maharasthra, Madhya
Pradesh and Rajasthan apart from the
Govemment of Gujarat. Against Rs.640crore
to be given by Maharashtra.

Madhya Pradesh and Rajasthan, only
Rs.338 crore have been given to the Sardar
Sarovar Nigam. (Interruptions)

[ Transiation)

SHRI KASHIRAM RANA: The question |
raised has not been replied. (Interruptions)

[English)

I would like to know from the hon. Minister
through you whether the Government will
consider the demand of the Government of
Guijarat to supply adequate gas for power
projects of Gujarat and what steps will be
taken by the Government of India to
commission these two projects as early as
possible?

SHRI P.V. RANGAYYA 'NAID-U: These

:;three projects are not gas based projects;
one is lignite based project and the othertwo
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are hydro-electric projects. As regards gas,
this questions has to be put to the Ministry of
Petroleum and Natural Gas and not to the
Ministry of Power because we have no
information aboutthe supply of gas to Gularat
(Interruptions)

[ Transiation)]

SHRI MAHESH KANODIA: Honourable
Mr. Speaker, Sir, | would like to know from
the Minister that since when these power
projects in Gujarat are lying pending. How
much time it will take to start them, steps
taken to get money for this every year and
reasons for rat getting spares of the
machinery for it?

[English]

SHRI P.V. RANGAYYA NAIDU: Sir, |
have already answered this question in detail.
_ldo not know whether the hon Member was
" attentive or not.

AN HON. MEMBER: You repeat.

SHRI P.V. RANGAYYA NAIDU: It will be
waste of time if | repeat it agam If the hon
Speaker wants, | will do it.

[ Translation)

SHRIMATI BHAVNA CHIKHLIA: You
have not given reply to the last question.....

[English]

SHRI P.V. RANGAYYA NAIDU: Whatis -
the last question’’ (Interruptions)

MR. SPEAKER: Youcansendittohimin
writing. .

{ Tfanslation]

SHR! DILEEP BHAI SANGHANI:
Honourable Mr. Speaker, Sir, through you |
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would like to know that why these three
power projects are not gas-based when gas
is produced in Gujarat. But Peepavav is a
gas based project. The Chief Minister of
Guijarat should have given emphasis on it
and got it approved from the Central
Government but he has not done so,
therefore, we all M.Ps have collectively
discussed with the Government about the
objections for sanctioning these projects
and have asked the Government that since
when the gas based power projects sent by
the Gujarat Government, are lying pending
with the Cental Government and how much
time it will take to approve thses projects?

MR. SPEAKER: He has already said that
this question is pertaining to some other
Ministry.

[English]
Would you like to reply?

SHRI P.V. RANGAYYA NAIDU: No, Sir.

[Translation}

SHRI HARISINH CHAVDA: Honourable
Mr. Speaker, Sir, our State Gujarat is facing
so much scarcity of power thatfarmers cannot
not do farming properly. Our industries are
suffering and Government says that it cannot
start the project because it does not have
funds. What are the efforts made by the
Government for collection of funds. Has it
demanded the funds from the people of
Guijarat? People are ready to give crores of
rupees for this, but you are not willing to do
anything. If you are inclined to do so you can
get the money from the farmers and
industrialists of Gujarat for the
implementation of all these schemes. Have
you arranged any meeting with industrialists
and leaders of the tarmers in this regard. it
so, the steps you propose to take? Whether
you have any plan to start these schemes in
Guijarat, at the earliest. '

[English) .
SHRI P.V. RANGAYYA NAIDU: Sir, |
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have already stated that there is no restriction
at present for the industrial consumers in
Guijarat. Agricultural consumers are getting
power for 20 hours per day. It is much more
than the all-india average. To augment the
power supply, three Central projects have
been undertaken in Gujarat: Kawas Stage-
Il of 220 MW in the Eighth Five Year Plan.

As régards the proposals for early
completion of the proposed projects, | submit
that the Government of Gujarat has to
negotiate either with some private parties or
NRIis or any other investors and come up
with the details of proposals to the Ministry
of Power. We will examin them and definitely
we will give all necessary assistance.

SHRIHARIBHAI PATEL.: Sir, the Minister
has not replied whether the tidal-wave power
project at Kandala will be functioning or not.

MR. SPEAKER: Thatis non-conventional
energy.

SHRIP.V.RANGAYYANAIDU: Yes, Sir,
That is non-conventional energy.

[ Translation)

SHRI SHAKERSINH VAGHELA: Mr.
Speaker, Sir, for the three projects Mr.
Minister has said that these could not be
implemented, but you have not stated the
reason for non implementation of Peeprav,
Utran, A.E.C. in District Surat, Hajira
Kakrapar (E.T.C.) Projects. Sardar Sarovar
Project was to receive loan from Japan and
World Bank butit has been stoppéd. Whether
you have any plan to complete these projects;
as the Chief Minister of Gujarat has said that
these projects will be completed by inviting
investments from private enterprises’ or
NRI's. You have named only three projects,

‘but there are ten other projects which you

have not mentioned. Which are those
projects an you are goint to complete those
during the eighth five year plan or will you
complete the Sardar Sarovar Project by its
privatisation. .- ’
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[English]

SHRI P.V. RANGAYYA NAIDU: Mr.

Speaker, Sir, | have already submitted that
itis for the Government of Gujarat to explore
the possibilities of financing ofthese projects
and come up with proposals. Then only, the
Government of India will come into the
picture.

[ Transiation)

SHRI ARVIND TRIVEDI: Mr. Speaker,
Sir, just now Mr. Minister has said that three
projects are lying pending and he has also
stated the amount of loss incurred due to
delay in these three projects. | would like to
know how you are going to change this loss
into profit. Just now you have said that you
provide electricity 20 hours per day, that is
incorrect. Had this been the position the
country would have progressed a lot and
there would have been be Ram Rajya. | will
again say that there will be Ram Rajya in the
country when you provide electricity for 20
seconds a day. (/nterruptions)

WRITTEN ANSWERS TO QUESTIONS

[English)
Export of Pharmaceuticals and
Chemicals

*501. SHRI G.M.C. BALAYOG!:

SHRISANAT KUMARMANDAL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether USA has suspended duty
free benetfits to Inida's exports of
pharmaceuticals and chemicals;

(b) if so, the reasons therefor;

(c) whether US action has deprived India
of duty free import privileges extended under
the generaised system of preferences; and

(d)if so, the extent to which ithas affected
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our exports?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) to (d). On April
29, 1992, the United States Government
announced the suspension of duty free
treatment under GSP to Indian exports of
pharmaceuticals and chemicals. The reason
for this action was stated to be the lack of
adequate and effective protection of
intellecutal property rights in India. As a
result of this action, the Indian exports to
USA of these products would attract the
normal Most Favoured Nation (MFN) tariffs.
Export tigures show that there has not been
a significant adverse impact on our export of
these products.

Trade with Czech and Slovak

*502. SHRI SARAT CHANDRA
PATTANAYAK: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government propose to
increase trade with Czech and Slovak
republics;

(b) if so, the details thereof; and

(c) the areas identified by the Government
in this regard? -

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). Yes,
Sir, Since the break-up of Czechoslovakia
into two replubics from 1.1.93 Government
has been making consistent efforts in
consultation with the successor States to
boost trade with these countries. To this
end, an Inidan trade and economic delegation
visited the Czech and the Slovak Republics
in March, 1993 and initialled new agreements
fortrade in hard currency as well as protocols
on the liquidation of rupee balancesin favour
of the Czech/Slovak side. Discussions were
also held on signing new banking
arrangements and on other issues related to
trade. A Czech Delegation led by the Czech
Commerce Minister Mr. Viadimir Diouhy
visited India and signed on 15th March. the
new trade and payment agreement which
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envisages hard curency trade, counter trade
and promotion of bilateral economic
encouragement to direct contacts between
entreprises. The protocol on liquidation of
Rupee balances held by the Czech/Slovak
sides was also signed and this envisions an
export worth Rs.7.000 million from India, to
liquidate the existing rupee balances as well
as the rupee funds expected to be generated
on the basis of old contracts signed before
31.12.92. Protocol is expected to be signed
with the Siovak republic shortly.

(c) Areas identified for cooperation with
these countries include joint ventures, joint
production including joint trading ventures,
sharing of Indian expertise particularly in the
areas of management and foreign trade
training etc. These measures are expected
toboost trade with the Czech and the Slovak
republics.

Non-observance of RBI Guidelines by
Foreign Banks

*503. SHRI! G. DEVARAYA NAIK:
. SHRI INDRAJIT GUPTA:

Will the Minister of FINANCE be pleased
to state:- ' :

(a) whether the foreign banks operating
in india have been flouting guidelines of RBI
‘in relation to Savings bank account;

(b) whether some of the foreign banks -
have been asking the depositors of Savings
Bank to maintain a minimum balance of
Rs.10,000 or to pay damages;

(c) if so, the facts and details thereof; and

(d) the action proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTRY AFFAIRS (DR. ABRAR
AHMED): (a) Reserve Bank of India (RBI)
have reported that they have issued
directives/instructions tobanks only inregard
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to the rate of interest to be paid on savings
bank accounts and calculation of interest
thereon. RB! have no information about
foreign banks flouting these directives/ _
instructions.

(b) Yes, Sir.

(c) and (d). Considering the technically
advanced services offered by them to their
customers, toreign banks stipulate higher
minimum balances in savings bank accounts
and levy service charges in the event of the
prescribed minimum not being maintained.
Indian Banks Association have advised that
banks are free to make their own rules in
regardto minimum balances in savings bank
accounts.

[ Translation])
LIC Housing Schemes in Maharashtra

“504. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of FINANCE
be pleased to state:

(a) the broad details of the housing
schemes started by the Life Insurance
Corporation of India in Maharashtra; and

(b) the time by which these schemes are
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). L.1.C. has launched a
housing scheme at Borivli, Bombay
(Maharashtra) consisting of 1538 flats for
policy holders. Construction of the flats was -
started in 1971 and completed in 1975. LIC
has no other policy holders housing scheme
in Maharashtra.

Non-Recovery of Bank Loans

SHRI NITISH KUMAR:

*505. :
SHRI MANJAY LAL: = .90

Will the Minister of FINANCE be pleased
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to state:

(a) whether huge amount of loan of the
public sector banks has been written off due
to its non-recovery,

(b) whether the banks are experiencing
paucity of funds as a result thereof;

(c) if so, whether priority sectors have
been provided lesser loans in the current
financial year on this account;

(d) whether the banks have urged the
Government to raise some additional
amount; :

(e) if so, the details thereof; and

(f) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) It may notbe correct to say that
a huge amount of loan has been written off
by public sector banks due to non-recove:y.

(b) No, Sir.

(c) Outstanding advance of all public
sector banks to the priority sector during the
last 3 years have shown an upward trend.

(d) to (f). RBI have issued instructions to
all commercial banks to maintain capital
funds in relation to their risk weighted assets
as per prescribed norms. Additional capital
will be required by the banks to meet these
requirements. Government have contributed
a sum of Rs.700 crores in 1992-93 as
additional share capital for the nationalised
banks. A provision of Rs.5700 crores has
also been made in the Budget for the year
1993-94 for this purpose.
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Small industries Development Bank of
Inidla

*5068. SHRI SATYA DEO SINGH:
SHRICHETANP.S. CHAUHAN:

Wil the Minister of FINANCE be pleased
to state:

. (a)the details of the funds at the disposal
of the Smalll Industries Development Bank of
India (SIDBI) during the year 1991-92;

(b) whether discussions are going on
with the German financial institutions for

' seeking loans for the Bank; and

(c) the amount of interest free loans
made available by the Union Government to
this Bank during 1991-927?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR -
AHMED): (a) In order to meet their
disbursementtargets, resources to the extent
of Rs. 1168.8 crores were raised by SIDBI
from various sources such as Government
of india, Reserve Bank of Inida, Lines of
Credit from external agencies, Loans from
IDBI and other market borrowings. The
balance requirement of funds was met out of
the intermal generations mosﬂy representmg
repayment of past loans. .

®) Yes,Sir. .. < . ...

(c) Government of iInd:a provided interest
freeloan of Rs.19.9 crore to SIDBI during the
year 1991-92.

SID81 Assistance to Gujarat

*507. SHRI CHHITUBHAI GAMIT: Will
the Minister of FINANCE be pleased to
state: _ , . '

TEYPEC L 00 e D T yter e

(a) the amount of assistance provided in
Gujarat by the Small industries Development
Bank of india (SIDBI) during the last two
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years under various refinancing schemes;

(b) the percentage of total assistance
given on all India level, provided to Guijarat;

(c) whether there has been an increase
in the employment generation through this
assistance; and

(d) if not, the reasons threrefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The Small Industries
Development Bank of India (SIDBI) Provides
assistance under various schemes of
refinance as also through its various bill
finance and direct finance schemes. The
aggregate assistance sanctioned by SIDBI
to the State of Gujarat during 1990-91 and
1991-92 and the percentage share received
by Gujarat out of the aggregate assistance
sanctioned by SIDBI at the all india level
during this period are indicated below:

(Rs. in crores)

Sanctions % to all India total
1990-91 310.00 13%
1991-92

418.27 14%

(c) The total assistance provided by SIDBI
during the last two years (ended March 31,
1992) is estimated to catalyse capital
investment of over Rs.12,400 crores and
generate employment opportunities for 31
lakh persons. Assistance sanctioned for
projects in Gujarat would catalyse total capital
investment of Rs. 1400 crores and generate
employment opportunities for 3.5 lakh
persons.

(d) does not arise.

[English]
import of Consumable Items
*508. SHRIMATI DiL KUMARI

BHANDARI: Willthe Minister of COMMERCE

be pleased to state:
)
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(a) whether some consumable items are
beign imported at present;

(b) it so, the details thereof and the
amount of foreign exchange spent during
each of the last three years, State-wise:

{c) whether the Govenrment propose to
increase the scope of import of consumable
items;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) to (e). Under
the current Export and Import Policy (1992-
97). all consumables unless specitically listed
in the Negative List of Imports, may be
imported freely.

Separate statistics of import of
consumables is not maintained.

[ Transiation}
Import and Smuggling of Silver

*509. SHRI PRABHU DAYAL
KATHERIA: Will the Minister of FINANCE be
pleased to state:

(a) whether there has been a sharp
decline in the prices of silver after the
announcement of new policy regarding
import of silver;

(b) whether this has also resuited in the
reduction of the cases of smuggting of silver;

{c) if so, the total percentage of decrease
in the prices and smuggling of silver
separately, the number of persons arrested
for smuggling of silver since January, 1993;

(d) the steps being taken by the
Government to check smuggting ot silver?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! M.V.
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CHANDRASHEKARA MURTHY): (a) to (c).
The price of silver in the domestic market on
various days of February and March, 1993is
given below:

CHAITRA 29, 1915 (SAKA)

Date Price of silver per Kg.
5.2.1993 6.800
10.2.1993 5,900
28.2 1993 5.490
15.3.1993 5,500
21.3.1993 5,625

These figures show that the price of
silver declined after the announcement of
the new policy on import of silver with etfect
from 9.2.1993. This decline is to the tune of
almost 14.21%.

Since smuggling is aclandestine activity,
it is not possible to estimate the reduction
and the percentage of decline in such
smuggling.

(d) The anti-smuggling agencies are alert
against smuggling activities including that of
silver. Sophisticated equipment such as
metal detectors and X-ray baggage
machines are being increasingly utilised.
Close coordination is being maintained
among all the agencies concerné&d in the
detection and prevention of smuggling.

Black Money.,

*510. SHRI VILAS MUTTEMWAR:
SHRI KHELLAN RAM JANGDE:

Will the Minister of FINANCE be pleased
to state:

(a) whether the Government had started
several schemes to mop up black money;

{b) if so. the details thereot;

(c) the total amount, including the foreign
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exchange collected under these schemes
so far, and

(d) the purpose for which this amount is
proposed to be utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) In 1981 the special bearer bond
schemes was launched specifically to
mobilise black money and canalise it for
productive purposes. In 1991 the National
Housing Bank Scheme was notified which
was aimed at facilitating mobilisation of black
money to be utilised for the achievement of
social objective such as slum clearance and
low cost housing.

(c) The amounts received under the
bearer bond scheme is Rs.964.26 crores.
The total amount deposited under National
Housing Bank Scheme upto 31.1.1992 is
Rs.153.8 crores. No foreign exchange was
collected under the above schemes.

(d) The amounts received under special
bearer bonds and National Housing Bank
are utilised for the purposes for which they
were intended.

[English]

Investment Proposais from U.S.
Businessmen

*511. SHRI SANDIPAN BHAGWAN
THORAT: Will the Minister of FINANCE be
pleased to state:

(a) the broad particulars of the investment
proposals received from businegsmen from
USA, during the last one year,

(b) the number of proposals cleared so
far, industry-wise; and

(c) the steps being taken by the
Government to remove the problems of U.S.
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and other foreign investors who are
interested in investment in India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). 168 proposais for
foreign direct investments in joint ventures
in India, received form American Companies,
have been approved during the year 4992
and upto February, 1993. These proposals
envisage total direct foreign investment of
Rs.27090.8 Million. These cover a wide range
of products in areas like electrical
equipments, electronics, chemicals,
industrial machinery and other engineering
goods, power refinery and other petroleum
products, food processing industries. textiles,
software, ceramics, consultancy services,
restaurants etc.

(c) The Statement of Industrial Policy
laid on the Table of the House on 24th July,
1991 spell out, inter-alia, the various
measures by the government for facilitating
foreign investment in India.

Government takes prompt action to
remove the problems/bottienecks, if any,

faced by individual entrepreneurs whenever -

they are brough to the notice of the
Government.

Pradip Port

*512. SHRI ARJUN CHARAN SETHI:
Will the Minister of SURFACE TRANSPORT
be pleased to state:

(a) the total amou'mt bu&geted for the
development of Pradip Port during 1991-92,
1992-93 and the current financial year; and

(b) the specific development work done
in this port during the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR1 JAGDISH TYTLER): (a) The amount

budgeted for development of Pradip Port for

respective year is:
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1991-92 -

Rs.39.80 crores
1992-93 - Rs.67.00 crores
1993-94 - Rs.75.00 crores

(tentative)

(b) Following development work has been
taken up during the last 3 years;

*(1) One mulipurpose berth has been
completed.

(2) Extension of South Quay has been
completed.

(3) The work regarding two additional
lines at exchange yard has been
completed.

(4) Construction of railway line parallel
to North Quay (a length of 1000
meters) has been completed.

(5) Construction of ind multipurpose
cargo berth is in progress and wiill

be completed by September 1995.

(6) The work on integrated fishery

: harbour is in progress andis
expected to be completed by the
end of 1994.

[ Translation]

Tratfic in Major Ports

*513. SHRISURAJBHANU SOLANKI:
SHRI KRUPASINDHU BHOI:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether there had been steady
increase of tratfic in some major ports during
the seventh Plan;

(b) if so, the port-wise target set for the
movement of tratfic in the Seventh Plan and
the quantum actually handied, year-wise;
and ’

I ey
Vi
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{c) the port-wise target fixed for this
purpose during the Eighth Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) A statement is enclosed.

(c) The Working Group set up for 8th
Plan in their report submitted in 1989 had
estimated the following traffic projections to
materialise for major ports by 1994-95.

Port (in million tonnes)

Cailcutta ’ 5.77

Haldia Dock 14.46
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Port (in million tonnes)
Paradip 21.56
Visakhapatnam 24.81
Madras 32.22
Tuticorin 8.31
Cothin 12.11
New Manglore 14.69
Mormugao 17.58
Bombay 26.27
Kandla 24.65
J.L. Nehru 9.95
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[English]
Foreign Exchange to Film Units

*514. DR. RAMESH CHAND TOMAR:
Will the Minister of FINANCE be pleased to
state:

(a) the details of foreign exchange
granted to film units which went out of India
during the last three years;

(b) the amount of foreign exchange
utilised by them;and

(c) the steps being taken to restrain the
drain of foreign exchange by this
entertainment sector’7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTRY
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). As per the information
furnished by the Ministry of Information &
Broadcasting, during the last three years
(i.e. 1990, 1991 and 1992) a total amount of
approximately US$ 5,23,190 was
recommended for release in favour of the
Indian film producers for shooting of films on
foreign by them is not available with the
Ministry of Information & Broadcasting.

(c) This is not necessary because foreign
exchanges is released on the film producer’s
furnishing a bank guarantee for repatriation,
in foreign exchange, twice of the amont
released to him plus an equivalent amount
spent by him on to and fro travel of the film
team, which ensures that there is no drain of
foreign exchange on shooting of films abroad.

Rubber Production

¥

| *515. SHRITHAYAL JOHN ANJALOSE:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the Government propsoe to
launch some new schems to increase the
production of rubber in the country,
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~ particularly in Kerala, during 1993-94; and

(b) if so, the details thereof State-wise?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). The
World Bank has offerd assistance amounting
to International Development Agency (IDA)
credit equivalent to US$ 92 million (Special
Drawing Rights (SDR) 66.4 million) for the
future develoment of rubber plantations in
the country. Pending signing of the final
agreement in this regard between the World
Bank and the Government of India. the
following components inter-alia have been
drawn up for implementation:-

(i) Replaning of old and low yielding
rubber in 40,000 hectares in
traditional rubber growing areas of
Kerala and Tamil Nadu.

(i) New plantingin 30,000 hectares
consisting of 23.000 hectares in
Kerala and Tamil Nadu, 5,000
hectares in Tripura and 2,000
hectares in selected other non-
traditional; areas.

(iii) Productivity enhancement in
60,0000 hectares of nature areas of
small holdings in traditional areas
through adoption of improved agro-
management and explotiation
(discrimirtatory fertilizer application,
plant protection, scientific tapping.
rain guarding, chemical stimulation
of yield on older trees).

(iv) Establishment of expanded and
improved processing facilities.

(v) Institutional support for Rubber
Board for the research, extension,
trainingandtechnical assistance, and
project coordination.

(vi) Development of women and tribal
people amongst participating
populations particularly in Tripura.
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Celling on Credit and Fiscal Deficit

*516. SHRI LOKANATH CHOUDHURY:
Will the Minister of FINANCE be pleased to
state:

(a) whether the imposition of cieling limits
on creidt and fiscal deficit by the Internationi
Montary Fund and the World Bank have
resulted in decline in the Government
purchases leading to recession in certain
industries; '

. (b) it so, the details thereof; and

(c) whether the Government propose to
renegotiate with the IMF and the Worid Bank
on these conditionalities so as to revive
these affected industries.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) No, Sir. The industrial recession
beganin early 1991, much before the policies
of reducing the fisical deficit and restricting
the growth of money supply were introduced
in the budget of July, 1991. The growth
performance of industries has progressively
improved since then; industrial growth, which
was marginally negative in 1991-92, is likely
to rise to 4 per cent in 1992-93. Which will
aiso see a substantial cut in the fiscal deficit
and the growth of money supply.

(b) and (c). Does not arise.
{ Translation)
Damage to Poppy Corp

DR. RAMKRISHNA KUSMARIA:
.. . DR.LAXMINARAYAN
" ... PANDEYA:

*517.

Will the Minister of FINANCE be pleased
to state:

(a) Whether the Government are aware
that due to recent hailstorm in some parts of
Madhya Pradesh and Rajasthan, opium crop

“
v
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worth lakhs of rupee has been damaged
badly;

(b) if so, whether the Government have
conducted or propose to conduct any survey
in this regard;

{(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA MURTHY): (a) to (d).
A large number of applications have been
received from poppy cultivators Madhya
Pradesh and Rajasthan reporting damage
to their poppy crop due to severe cold wave
and hailstorm. Special verification teams
have been deputed by the Narcotics
Commissioner to obtain information about
the damage occurred to the poppy crop in
different areas after survey. The extent of
damage will however be known after lancing
and weighment operations are over.

Funds for National Highways

*518. . SHRI LALIT ORAON:
SHRIRAMESH CHENNITHALA:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the funds provided by the Union
Government for repair/maintenance/
development of National Highways during
the last three years, State-wise and year-
wise; and

(b) the tunds actually utilised and
surrendered by the State Governments
during the above period, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Statement | & 1l indicating allotments made
and actual expenditure incurred by State
Governments during the last three years for
maintenance and development of National

Highways are annexed. ‘ G



CHAITRA 29, 1915 (SAKA)

Written Answers 54

53 Written Answers

06'5%5 UBIS 96900 83565 9eEEL L ysapeidleyoRwH )
99'10¢  6229€  2L'WST 19252 69682 0662 euekiey g
GL'p00}  68'8164  LE'SEEL  20'EKOI 18°L011 19'v28 g g
y0'061 - L6°L6I 18812 18512 0zi62 . . 1592 T
€112 00°€9) 9L'L2) 91'52) 2206l .l €S°.6 wea 9
1811 0091 9511 511 €62} 00°€! yiebipusyy g
€L°€80L  OE'ZI0L  0S'L¥i €887 11 SL'PL6 06°186 yg b
0L080F - 60BI0} 9986 85656 0L€89 89695 wessy ¢
Y6 . 9E'¥8 L2'9€ 88°0S 60'8€ 05°62 ysepeid eyoeunly g
9S'SPEL  2v'6.2)  9S0SEL  82'82El £6°80€ 1 195221 ysepeid epuy ')
8 L 9 § y £ 2 !
anpuedy  ueujoyy  anpuedq leugoyy ampuedg ewoyy
1n
261661 16086 066865/ IRISOY0WEN  ON'S
(suxel ursy)
1ANGLYLS



APRIL 19, 1993

55 Whnitten Answers

Written Answers 56

caciel 19%501 L8901 89296 10906 £v'688 veysefey (/4
Li'2lS 86646 8E'GLS PSvLY 06'¢99 9e'vEY gelund . 12
8¢'S €89 187, ¢S'9 c9't ¢s'9 Auiaydipuod ‘0¢
1€0.8 866598 cL ¥S9 €L°¥S9 ¢9°.09 veEL9 essuQ 61
6¢'0 0S¢ 00'¢ 00'¢ 9¢'€t E£G'E puejebeN '8l
25012 61'502 61181 61181 a8l 01l elewboN Ui
09'€L L9°1S 8¢'8L [4: R4 v0'v6 05'¢c8 indenw - ‘91
Ly’ 6291 06°0c9t 95'8v81 Gl 68671 18°88E1L 16°'80€1} eljyseseyey Gl
68'8191 69°G611 328 FA N 60°9v01 06°L601 166011 ysepeid eAypen vl
G€'029 G985 [AAN24 05 vEY 06°9€Y le'6LY ejesa)y €l
0¥ /811 20066 ce'ees €8°¢chL v6°L¥8 LLL LY BjejRUIR) K4}
0L9 00'SY 98 i A4 ¥0'S2 09'G/2 nuysey gnwwer - L
8 Z 9 S 14 £ . @ 1
amypusdxy  Juswijolly  ainypusdx3y Juauyoyy ainypuadx3 Jusuo)y
in
61661 160661 066861 /olejSayljosWeN  ON'S

U 3 e



58

o
S
7,
c
<
c
9
3
<
X
<
5
[T9]
>
m. G'20LL1L  LELPE9L  OL'PYS9lL 28°2€0S1 28'0v2S1 00°G66E} |ejo1
[4'] 3
< 6€LLEL Sev8et £.°99¢€1 Ly 0901 05°2801 €0°916 |ebuaq 1sam ‘62
£ |
T 2999¢L G0'2IEL 082t 1S 8041 99°6921 9%°022} ysapeid Jenn ve
(@)
68966 16616 06°L96 08°0V6 00°1.8 S6'vY8 npeN jwel . ‘€2
o 8 l 9 S 4 £ b4 I
g .
4
M aimppusdxy  Juswjoly  enppusdry Juauwnoyy ainypuadx3y uewjoyy
S
m . n
> 261661 160661 06696/ /3leIS 8yl oaweN  ON'S
w : )




APRIL 19, 1993 Written Answers 60

59 W tten Answers

S0°'6¥91 000214 18°086 00°00€} TAY-T 00°005 | ejeioy . El
170022 00'SLL1 £V 026! 000081 2L9I8L 000081 opeewey 2
A7 0005 09862 00'00€ 08°06€ 00'G6€ nuyseyghuwer 1) ..
08°0viL  00°0FPLI 18'9211 00°G2H! 19°8801 00°GH 11 ysepeid |eyoBuny ]!
G2'990L  00°090} 1971621 00°062! €6 v6Y 00°LLY euekiey 6
§2°'9285  00°0LLF  €0°00EE 00°0S2¢ 2€°0S1E 00°002¢ jeselng 8
00°0€6 00°0€6 00°00. 00°00¢ 2E 116 00°056 L) L
69°889 00°05S 84'6¥€ 00°05€ §2'9L€ 00°SLE uieg . 9
68'v2 00°82 66'6% 00°0S 68'62 , 00°0€ yebipuey) 'S
18°662L  00°2¥il  SE'SBOI 007008 01°669 ©00°00Z meyg v
Z€LipL  00°S22l $8°1011 0005141 8¥'8801 00°0041 " wessy "€
00°8Y 00°8Y 67 ¥ 0052 00°02 00°02 ysapeid (eyoeunsy 2
08°'2.v2  00°SS¥2 666122 00°0022 28'8912 00°0002 ysepeid eiypuy 1
. 8 L 9 g b € Z 1
ampusdxy  wawioly  amypusdxg juswioyly anypusthy ewioyy
n

261661 16066} 066861 /lEISeyjoeuRN  ON'S

(syyejui sy)

0 ININILVLS




S : — -
% © . : -
) 69°6680Y  00'v8Y.LE PZ'6EGEE  00°G2LEE ¥8°0252€ - 00'8552€ 210}
“2 opel6L  00°vE9L 92742 00005 - Eb168 00826 - lebusg 1sam - 'sE
& | |
.. § WSO 005209 9E€9I59 000059 1410955 00058 = - usepeIdIENn %2
'S 0092¢)  00'22¥L  SL'SBEI 00'SLE} 8E'8Y61 00°'0002 : npeu ywey €2
€5°05t2 00008  Lb'ZHLL 00°00L} \Z9LL - 00°L18) veyiseley 'gg
. L€°L682  00°0S82  Ov'vi62 0070062 €0°£992 . _ 00'S¥S2 qelung 12
m m LE°02) 00°02! L0°0Sk  00°0S} 04°0S - 000§ | Aueyopuog - ‘02
. m 86°12¥}  00'¥8EL  €0°0S0} 00°0S01 25'e62! 00°5621 eSS0 6}
2 60'v 008y  9i2h 00°0§ 1618 000014 pueigbeny ‘gl
m 96°6vY 00°0S¥ 00°00€ 0000 - SL'Se 00°00¥ - ekejeybopy L4
o ‘
£ eeeee 00°052 167162 00°00€ SP'LLE _ 00°00€ induewy - ‘g4
. 5 oo 00'8SEE 601522 - 00052 82E102 00'9002 i BlSERUBN Gl
962102 000581 ¥E8I61 00058} 10008} 00058} ~ ysopeigeAweny .
» 8 L 9 g b € 2 !
:
C
T ampushg  uewloy  anmwpusdk3  usuioyy ampuedxy  juewiofy
] .
26-1661 . 160661 066861 [OIEIS8YJOBWBN  ON'S
@ (syyejur'sy)

)
v



63  Written Answers
[English]
Export of Agricultural Products

*519. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of COMMERCE be
pleased to state:

(a) Whetherthere is any single agency to
tie up arrangements with foreign countries
to boost export of agricultural products like
cotton, silk, coffee, tea, sericulture, tobacco
and to provide remunerative prices to the
growers;

(b) if so, the details thereof. and

(c) if not. the stéps being taken by the
Government to create an agency for export
oriented agricultural products?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) to (c). The
present arrangements for promotion of
agricultural items are considered
satisfactory. One single agency for the wide
range of products is not a feasible proposition
and there is, therefore, no such proposal.

Merchant Fleet

*520. DR. SUDHIR RAY: Willthe Minister
of SURFACE TRANSPORT be pleased to
state:

(a) whether the Union Government
propose to augment the size of the country’s
merchant fleet to reduce to pressure on
foreign exchange; and

(b) if so, .the steps taken by the
Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir,

(b)The Government have taken the
.. following steps to assist the Indian shipping
_ industry:- ' ' :

. 1. Automatic approval is now given for:

APRIL 19, 1993

Written Answers 64

(i) Acquisition of all categories of ships
except crude tankers and OSVs, by
Private Shipowning Companies.

(ii) Sale of ships for further trading/
scrapping to a company within india
or abroad.

(iii) Acquisition of ship from an Indian
Shipyard; and

(iv) Acquisition for replacement tonnage.

2. Shipping companies have been
allowed to retain sale proceeds of
their ships and utilise them for fresh
acquistion.

3. Freedom to time charter out Indian
ships to foreign shipping companies.

4. Acquisition of vessels through bare
boat charter-cum-demise method.

5. Quarterly Block Allocation Scheme
for repair of ships has been dispensed
with entirely and Reserve Bank of
India now releases foreign exchange
for ship repair/dry docking and spares
for imported capital goods without
any value linit,

6. Freight charges onaccount of move-
ment of fertilizer and petroleum
products are now allowed to be paid
in convertible currency on par with
other commodities.

Sugar Development Fund

SHRI ANKUSHRAO
RAOSAHEB TOPE:
DR. VISWANATHAM KANITHI:

“521.

Will the Minister of FOOD be pleased to

state: LBt

(a) the funds collected up till now for
sugar Development Fund:

K

(b) the funds sanctioned and disbursed
for irrigation, Sugarcane Development and
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